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SEVEJ\AL HON. MEMBERS: Yes. 

SHRl SHYAMNANDAN MISHRA: 
After the Chair goes through the 
proceedings, it will find its position 
untenable. This is my respectful sub-
mission. After yoU go through t~e 
proceedings, you will find your POSl-
tion untenabt~. (lfJIf;eTTuptionS), 

MR. CHAIRMAN: That point is -
over. I have moved on to other ques-
tion. I am taking the consensus of 
the House on Half-an-hour. discussion 
because in the agenda paperE, only 
half-an-hour has been allotted for 
discussion. (Interruptions). 

SHRI NATWARLAL B. PARMAR 
(Dhandhuka): Sir, there is no qUO-
rum. 

MR. CHAIRMAN: He 
there is no quorum. Let me 

(IlItCl'rltptions) 

says that 
count. 

PROF. P. G. MAVALANKAR: 
S:lanti Bh'Js~an.;i. 1his is not fair; 
please do not do this. (Illterl'up-
tiol!s) . 

SHRI SHANTI BHUSHAN: He is 
not pressing his objection on quorum. 
(Int:!l'Tuptions) . 

18.42 brs. 

HALF-AN· HOUR DISCUSSION 

CHARGES AGAINST Till: MANAGING DIREC-
TOR OF SOUTH INDIA VISCOSE 

MR. CHAIRMAN: Now, we 
up Half-an-Hour Discussion. 
Jyotirmoy Bosu. 
SHRIMATI INDIRA GANDHI 
Chairman 

take 
Shri 

CENTRAL YOUTH ADVISORY 
COMMITTEE 
S. INDRASAIN REDDY 
General Secretary. 

SHRI JYOTIRMOY BOSU (Di"-
mond Harbour): I am raising the 
discussion on charges against the-
Managing Director of South India 
Viscose and its sister concern Mad-
ras Aluminium. I would like' to say 
that there is a' gloomy picture of 
mismanagement, malpractice, fraud. 
invoice manipulation, misappropria-
tion of public money, violation of 
economic laws. What we see in case 
of South India ViSCOSe and its sister 
concern, Madras Aluminium, is a com-
mon feature of the private economic 
empire today. The capitalist path of 
development is the profit as the mo-
tive. And this is inevitable because 
maximisation of profit is the sole 
objectiVe here. And that is not an 
isolated case. But since information 
of allegations against this company 
have reached us, it needs to be high 
lighted and we want information 
from the Government as to what they 
proposed to do in this regard. We 
do not wish to go into the quarrel 
that is now C'oming within the family 
we are not interested. Government 
should ensure that decision should not 
give undue benefit to any jO'I"ivatE!' 
party. But the benefit should go 
to the people of the country. and 
to the Government. For two brothers' 
quarrel and anxiety to klOt, the na-
tion cannot suffer. The worst part is 
that Shri Venkataswaml Naidu. the 
present Managin,(( Director, was able 
to purchase protection, help and 
patronage from Shrimati Indira Gan-
dhi and her youth Congress leaders 
like ... ° °Indersain Reddy, General 
Secretary, Youth Congress, 10. Jan-
path. ~nd m?nv others. I have a 
photostat of a ietter which reads like 
this. The t::lp of the letter head is: 

INDIAN YOUTH 
COMP OFFICE. 

No. 10. JANPATH, 
NEW DELHI: 

28th OCTOBER, 1976. 

CONGRESS 

------------ -----------------
--Expunged as_ ordered by the Chair. 
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"Dear Shri Venkataswamy Naiduji, 

, In continuation of our discussions 
in Delhi, I am writting this letter. 
I had detailed discussion with Go-
khaleji about your Viscose matter. It 
seems Mr. Chandrasekhar has also 
spoken to him. 

Gokhaleji has already signed the 
file giving you only one year as the 
charges against yOU are quite serious. 
I managed to stop issue of the let-
ter communicating this to you." 

He managed.-

"I also stopped any enquiry be-
ing conducted against you" 

-This is most interesting,-

"Please come yourself Or send 
Manohar to Delhi so that we can 
settle matters here". 

What settlement, I leave you to guess. 

sp.n: K p, UNN'IKRISHNAN (Ba-
dagara): Are you laying it On the 
Tab'le of the House? 

SHRI JYOTIRMOY BOSU: J would 
like to lay it on the Table of the 
'!fOilSC, authenticated by me. 

SHRI K. P. UNNIKRISHNAN: Who 
signed this? 

SHRI JYOTIRMOY BOSU: S. In-
drasain Reddy, Youth Congress 
leader. The Company Affairs Minis-
ter is present here. 

Mn CHAIRMAN: Are you laying 
it on ~~'n table~ It will be e~;amined 
b:.- t'le t;'~"':'1.':e~. 

SHRT ~''Y!'!RMOY BOSU: Thank 
you. 

In reply to Unstarred Question No. 
55 dated 21-2-1978, he confirmed 
that there wer.e serious allegations 
and charges-note the word-against 
the Managing Director of South In-
dia Viscose and Madras Aluminium 
Co. Ltd. The House was told that 

CBI Enforcement and Customs were 
asked to enquire into them, I wollld 
like the hon. Minister to tell the 
House what sort of investigation the 
Company Law Board asked the CBI 
Enforcement and Customs to under-
take. Were they given specific char-. 
ges and asked to investigate these 
charges? Were adverse remarks pend-
ing against Mr. Naidu in existing 
remarks? Also may I know whether 
the investigation was done under 
section 237 of the Companies Act;. if 
not, what were the reasons for the 
same? 

Besides, charges of manipulation, 
foreign exchange account, company 
funds, contravention of Companies 
Act were also aIleged. Is it also a 
fact that Naidu invested money 1n 
companies like SAE (India) Ltd. an 
Indian subsidiary of a foreign Comp-
any? Is it a fact that he placed large 
orders to the tune of Rs. 5 crores in 
companies like ACCL, of which he is 
"Iso thC' Chairman? Did he obtain the 
specific permission of the Company 
Law Board before diverting South 
India Viscose funds to companies 
under the same management? 

It is aIl~ged that one-time followers 
of Indifa Gandhi like Hajni Patel and 
Narender Kapadia are also a party to 
this alleged swindle. I have given 
notice of the allegations. I regret if 
these allegations afe true. 

SHR1 K. LAKKAPPA (Tumkur): 
Ho\\' is it relevant? 

SHRI JYOTIRMOY BOSU: Not only 
the Indira Gandhi Government stands 
concerned, but this Government also 
stands in the dock. The late Shri 
Gokhale in the most corrupt Govern-
ment of Indira Gandh; even did not 
dare to give Naidu more than one 
year. From the sister concern of 
Madras Aluminium, Naidu and Bro-
ther, both had to be removed fOr mis_ 
management, bungling and malpracti-
ces. 

SHRI JAFFER SHARIEF (Banga-
lore North): What about the Morarjl 
Government? 
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SHRI JYOTIR'MOY BOSU: I have 
said they are in the dock. I have 
clearly said that. 

l'Iow could _ Naidu, and for that 
matter also if need be, his brother b~ 
flt for South India Viscose Managing 
Directorship? IDBI was asked to en-
quire into the matter. It is alleged 
that ~aidu influenced certain IDBI 
officials and t::c lC"O:t h~s been sup-
pressed. I would like the report to be 
laid on the Table of the House if the 
hon. Minister has a clean Slate behind 
this. 

The money of Madras Aluminium 
Co. belongs to the people. The Tamil. 
nadu Government, I am told, has in-
vested Rs. 9 crores in this. Electricity 
bills and arrears to other financial 
institutions total Rs. 1.2 crores. Naren-
der Kapadia, a member of the Advisory 
Committee of the IDBI, is alleged to 
have helped suppression of the adverse 
report. 

Madras Aluminium Company, one of 
the tour primary aluminium producing 
companies, with a total share capital 
of Rs. 6 crores, with a turnover of 
Rs. 20 crores, with Government and the 
financial institutions holding 60 per 
cent shares. is it or is it not a fact, 
Shri Shanti Bhushan, that Shri Naldu 
with one per cent share is controllng 
it, and in the loot, Alumetal of Italy, 
the foreign collaborators, are having 
the cream out ot it? 

Invoice manipulation is a common 
feature in the country. Shri Naidu is 
alleged to have got fat cuts in pay-
ments made to the Italian Collabora-
tors for on account purchase of equip-
ment and machinery abroad. 

Is it a fact that due to mismanage-
ment, share. values of Madras Alu-
minium has come down to half? Is it 
also a fact that due to losses, depreci-
ation in 1975-76 could not be provid-
ed? Is it also a fact that arrears in 
payment to the financial institutions 
amount to Rs. 120 lakhs? Is it also a 
fact that arrears of preferenCe share 

of South India Viscose (HAH) 

divided to the extent of Rs. 80 lakhs 
is pending payment 'and the equity 
shareholders have received no Qlvid-
end for 1972? These are all the monu-
ments of mischief within the same 
family. 

South India ViSCOse invested Rs. 15 
lakhs in shares in SAE, which is a 
subsidiary of a foreign company. South 
India Viscose produces goods worth 
Rs. 25 crores per year. Because of 
deep munipubtions by Dr. r:o,~. ,'" 
Italian in price settlement, the prices 
quoted are invuriably lower than in 
the market. 

I want to ask Shri Shanti Bhushan 
of these questions. Is it a fact that Dr. 
Rosy's house and office were raided 
by the Enforcement Directorate under 
instructions (rom the CBl? There 
were allegations that when ACCL was 
in bad shape, with accumulated loss of 
Rs 3 crores Shri Naidu became the 
chairman of this Company with the 
help of Dr. Rosy. Is it a fact that Shri 
Naidu placed an order on ACCL for 
Rs. 3 crores at inflated price on the 
pretext of meeting the requirement of 
equipment of South India Viscose? 
This is one way of looting South India 
Viscose alsO. Is it a fact that Rs. 75 
lakhs has been paid as advance by 
South India Viscose to ACCL of which 
Shri Naidu is the Chairman against 
this order? Is it also a fact that there 
are specific reasons for the 2entral 
Board of Direct Taxes paSSing o~ders, 
transferring all income-tax files ot 
these two companies and of Shri Naidu 
to a speCial cell and, if so, what is the 
reason? 

There are serious allegations against 
both the brothers. There are mal-
practices in EID Parry Limited also. 
There is shortage in stock ot fertili-
zer~' to the extent of Rs. 70 lakhs. ElD 
Parry is saddled with the management 
of ACCL. with Chairman Shri Naidu, 
like OMEGA Cable& 

There is a serious allegation by one 
Shri Iyer-I do not know about his 
antecedents or background: the hon. 
Minister can enllghten the House-that 
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one CBI official, Shri Sabapathy came to intimidate him in his village. It is 
reported that Shri Iyer made com-
plaints against Shri Naidu. 

Regarding the import of capital 
goods, for which sanction for Rs. 6.5 
crores was given in 1966, it included 
know.how fees also, which is not per. 
missible. Is it not correct? Was it 
not done through the backdoor? 

There are details of only 23 items, 
which were actually imported, against 
the original requirement of 43 items 
which were needed. We suspect there 
is some foul play in the whole matter. 
Even if there is price rise, was the cost 
Of the 23 items equivalent to the origi-
nal quotation of the 43 items? Is it a 
fact that the quotations were much 
higher, compared to other foreign 
suppliers to the neighbouring coun_ 
tries? 

Why did the CBI and the Enforce-
ment Directorate of the Customs under 
the present regime take one year and 
four months to enquire and submit a 
report? I deprecate this. I am sure 
the House is with me in this matter. 

There are serious malpractices in 
'sales and purchases. Since rayon yam 
'staple prices are quoted daily in the 
bazar, a check on the sale price of 
South India Viscose and market quota-
tions is necessary to get at the truth. 
I am suggesting this because both these 
companies are very important in the 
national industrial life, especially in 
the share of proViding employment. 

Aluminium is a very scarce raw 
material, for which there is an acute 
shortage. Because of high petroleum 
price, aU rolling stock should be made 
of aluminium and it should be reserved 
for that. In fact, this should be in 
the public sector. 

I demand the nationalisation of 
Madras Aluminium. 60 per cent of its 
capital is of 'Government and institu. 
tional advances. South India Viscore 
also has enormous Government loans 
and advance.. Now the shareholders' 
money il being misappropriated and 

mismanaged. Government should en-
sure that none of the brothers has any 
access tQ thil organisation and they 
should not be allowed to come near it. 

The only way out is that it should' 
be made into a Government run com-
pany and an assurance should be given 
that none of the brothers and other 
cronies and opportunists is allowed to 
come in the management and a tho.-
rough high level enqUiry from eve1'7 
possible angle is to be instituted imme-
diately and the Report should be laid 
on the l'able of the House. Thank 
you. 

MR. CHAIRMAN: Mr. Minister. 
(Interruptions) 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRl 
SHANTI BHUSHAN): First of all, I 
haVe to reply. 

SHRI K. LAKKAPPA: The proce-
dure adopted is .... 

SHRI SHANT! BHUSHAN: The pro. 
cedure is laid down in Rule 55. May I 
now invite your attention, Mr, Chair. 
man, to Rule 55 clause (5), which says: 

"There shall be RO formal motion 
before the HOUSe nor voting. The 
member who has given notice may 
make a short statement and the 
Minister concerned shall reply short-
ly. Any Member who has previous-
ly intimated to the Speaker may be 
permitted to ask a question for the 
purpose of further elucidating any 
matter of fact." . 

The hon. Member has, of courre, made 
what was SUPPOsed to be a short state-
ment and r am supposed to give repJJr. 
Thereafter, any questions for elucida-
tion can be asked. 

SHRI MALLlKARJUN (Medak): 
Once we hear the Minister what ques-
tions can We ask? The~efQre th~ 
Members who have given prior I~tim .. 
tion .••. (Inte7'7UpUotU)· 

, 
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SHlU K. P. UNNIKRISHNAN: It 18 a 
p,art of the wh(lle discussion. 

MR. CHAIRMAN: In the ballot, four 
Members >have got priority to out 
questions. I will ask one by one to 
put questions if time permits. 

SHRI MALLIKARJUN: Once the 
l\4inister gives the reply, those mem-
bers who have given their names can-
not put any questions. Let him wait 
and hear all the questions and then 
give his reply to them. (Interrup-
tions.) 

MR. CHAIRMAN: I will ask the 
Members to put questions. Shri Yuv-
raj. 

10ft ~ ('If~) : ~'1T'If<'l ~. 

~ 'fT'n. ;j; fQrq; ~ ii<r ~ ~ 
.m: m finer ~ .rr ;l fqw;;ft 2 5 ~ 

~) rn ~ 11 ~<1 f~ 'IT f'F-
He has ceased to the Director of Mad-
ras Aluminium. 
~ I1'tri orT ;l It"" ;rot <i" f-.:u:<lfl"l"z-
liz '!>"T !Ifl!:'f<'I" ;;or "") f~ 'IT ~ih: ;;r.r ;;or 

'Ii't ~ 'fT'ior lf1'<'1 ~l1; <'I) ~ '1"'" 
if qq;n ~ m f<fllT, <rn ""T tt~ 
~ l'!1ft I ;;r.r "{Of .f; !f!PI 11 'lil: >mr.rT 
.mn<f)~4I¥~~.f;P.fT 

~ '!11 1frnf ((.'ifl1f~4" ;j; ~, 01 
;;or "") <fr ,~ f<fllT #f'fi"'f i'f~ ~~
f1:rf.nf1r lI>'T ~T'I "'" ;;or <t>: .n, 
<rn ~ ~ I!il 1!"<f ~ f1Ir4"T I rn "'fA" 

it~~iITI'IlI>'T lift<: ~ f.t;<rr 
~flI; ~~.f;f~4i1q ~ tm 
l'f~iITI'ITlI>'Tlfil:~~1 """' 
1f>(T;l .f; ~ or) ~~ ~ ~~. <i" f~ 
it "",",,, ~ m .f; ~Q' 11 fim;ft 
1f<rlftl?: oj; IffiI 11 ~ t~ lIT 
WtIiT"Iltll>'T~~'!I1*~~ 

<n!tfm~~TiITI'I~~ fiIr'tiit 
ttnlt ~ ~ ~ 111'\, 'lit iITI'I "ITt .n 
~ I!!\" ~ <rn ~ ~Of .f; ~ ;;tV 
'!m1ft' ~ I m Tor .f; ~'tlm: mr lIT 
15ffiRm... mtt .~ ~ 'Iimfr 'If .m 
4't ~ 1!1IT fit; 1II)f ~ ~ ~ 'I 

ifiR~~~illlllm~t Ai 
f1r'f~T I!il ~ ~ rn _ ... tit 90f 

lI>'T ~ ~ ~ 11m' 1«OC[Fl1f",,,q ~ 
~ ~ <n: oft, <rn ~ ~ ~I!il 
~~~q:smm~~ fiI; 
srrm- lIlt"IfI ofiWt 'IT I Ii' III ~ ~ 
I fiI; ~i ~ IIf'!im: ~) ~t.rn 

1(~'l!Iif Of ~ lIT <n!" .. f~ <If) 'IiPt-
~ lI>'T orr ~ oft, <n!" I!il i<rr ~ ~~ 

fiI>IIT orr ~ 'IT lIT ofT u-~ ~ 
~ RIfT 1!1IT ~ <rn ~r 1IT'f\'! f<11fT ~..-r 

~ 'IT, <rn I!il !fT<!"« Of <'R 1fT <rih: 
((~ we Of m if 1iT~ 'If) 'lIfT 

~ 'IIWrrt ~ 

19.00 hrs. 

SHRI V. KISHORE CHANDRA S . 
DEO (Parvathipuram): On the 25th 
July when this question Was ans-
wered, we were given to understand 
that the income.tax files of this com-
pany and of some of those Managing 
Directors had been transferred to the 
Central Circle in Delhi-to a special 
cell. I wo uld like to know from the 
han. Minister as to what have como 
out of these investigations. I would 
also like to know from the han. Minis-
ter whether the ComRany Law Board 
has been kept informed about these 
investigations which have been taken 
up by the income-tax authorities. Also 
I would like to know from the hon. 
Minister as to what was the investment 
of public financial institutions in this 
group of companies. and why tnese 
public financial institutions are sup-
porting such a corrupt man who has 
been involved in misappropriation 
amounting to lakhs of rupees. I 
would' al&o like to know from the hon. 
Minister whether a relation of ~he 
DirectOr of the IDBI has been appoint-
ed as the Managing Director of 
MALCO-with the permission of the 
Ministry obviously. 

SHRI MALLlKARJUN (Medak): Mr. 
Chairman. Sir, rightly agreerlng with 
my hon. friend, Mr. Jyotirmoy B08U-
might be malpractices or misapproprla-



405 CMr.es 1IQIIi",* SRAVANA Q, 19110 (SAKA) ManAging l)iredor ~; 
of south India ViBcoae (HAH) 

tion. of the funds of Soutl1 India VIs-
cose-I want to know this. Wbat the 
Company Law Soard had guided in this 
matter was that the Company Law 
Board had urged on tbe IDBI to con· 
duct investigations. What is the out-
come of these investigations? It is 'lot 
merely that Mr. Naidu is the Managing 
Director. There is one Mr. P. R. 
Ramakrishnan. He is also a Managing 
Director. After the investigations of 
the IDBI, the Executive Directors have 
taken a decision to dismiss Mr. P. it. 
Ramakrishnan and his son Mr. R. 
Prabhu. who is the General'Manager 
Of this firm. What for? Because 
these people are the Managing Direc-
tors of Jaipur Sugar Company also. 
and the Finance Minister and the Agri-
culture Minister have made a statement 
in this august House last session about 
their tax evasion-they have indulged 
in black-marketing to the tune of seI-
ling 14.000 tonnes of levy sugar ann 
evading t·ax .... (Interruptions) 

MR. CHAIRMAN: Put the question. 

SHRI MALLIKARJUN: Apart from 
that. the most vital point is this M~. 
. Tyotirmoy Bosu has spoken and :ead 
out a letter On the 25th of thi3 
month. Mrs. Mrinal Gore read out a 
letter here regarding Indrasen Reddy. 
Now he has also tabled the same 
letter .... 

MR. CHAIRMAN: Mr. MaIlikarjun, 
we are interested in hearing the Minis-
ter also. Please put your question. 

SHRI MALLIKARJUN: I have also 
got a letter from Mr. Indrasen Reddy. 
He has written to the Speaker. I::Im 
reading out that letter. This has been 
written to hon. Shri K. S. Hegde. 
Speaker, Lok Sabha: 

"I have gone through the Parlia-
mentary proceedings dated the 25th 
July, 1978 ...... 

MR. CHAIRMAN: What is your 
question? 

SHRI MALLIKARJUN: This Is my 
question. Please listen to me. When 
we are discussing a matter for half an 

bour, wby don't you have patience to-
hear? 

MR. CHAIRMAN: That means, you, 
will not hear the Minister's reply. 

SHRI MALLIKARJUN: ....... dated the 
25th July, 1978 relating to the di1lCU8-
sian on the approval by the Govern.. 
ment of one Shri R. Venkataswamy 
Naidu as the Managing Director ot 
South India Viscose. r am surprised 
and shocked to read about the refer-· 
ence made by Mrs. Mrinal Gore, 
Member, Lok Sabha of a letter 
dated the 28th October, 1976, 
alleged to have been written by me to 
Shri R. Venkataswamy Natdu. All a 
matter of fact. till today I could not 
know who Shri R. Venkataswamy 
Naidu Or Shri Manohar is-wbose 
names are mentioned in the said letter. 
It is, therefore. quite obvious that the 
letter cited by Mrs. Mrinal Gore on the 
floor of the HOUSe on 25th July must be 
rank forgery and must be ..... 

SHRI VAYALAR RAVI: It is a mat-
ter of privilege. I am rising 011 a 
point of order. You must ask Mr. 
Mallikarjun to take the responslbilty. 
(Interruptions) On a point of order . 

Mrs, Mrinal 'Gore and Mr. Jyotirmoy 
Bow are two han. Members of this 
House. They read out a letter to the 
H<luse .... (lnterru¢ions) Mr. Malli-
karjun must take the responsibility of 
this letter. Otherwise he must with-
draw it. It is '8 privilege (Inter-
ruptions) He must take the respOnsi-
bility. 

MR. CHAIRMAN: Mr. Mallikarjun 
the question was debated. What is the. 
point? 

SHRI MALLIKARJUN: You have al-
lowed him to read the letter but why 
cannot you allow me? 

I am submitting to the Speaker to 
send I t to the CBI for Investigation . 
whether it is a forgery or not. Now, 
the point is that since he has men-
tioned ..... 

MR. CHAIRMAN: You are not putt-
ing a question. You are making a· 
speech. What Is the pOint? 
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SHRI MALLlKARJUN: I am coming 
·-10 the point. 

MR. CHAIRMAN: When are you 
. coming? 

SHRI MALLIKARJUN: Now he has 
-taken the name of·· ... who is a mem-
ber of the other House. Now a breach 
of privilege is also involved. She was 

. also a member of this House .... 

MR. CHAIRMAN: He will not hear 
anybody. 

SHRI MALLlKARJUN: However. 
Chairmansaheb, I am tabling this letter 
which has been addressed to the Spea-
ker to please send it to the CBI for a 
proper investigation. Then I request 
the Law Minister to come with the 
investigation reports. Now, properly 
I put three questions to the hon. Law 
Minister. One .... 

SHRI K. P. UNNIKRISHNAN (Bado-
gara): Now, on a pOint of order.-Mr. 
Mallikarjun. 

of south India Viscose (HAH) 

supposed to have been written to the 
Speaker, it is for the Speaker to jecide 
whether he should mention it in the 
House Or not. It is not for any mem-
ber to bring a COpy and quote it with-
out the consent of the Speaker. So, it 
is quite irregular. It is not In order 
to plaCe on the Table or read out a 
letter in this HOUSe which is suppost'd 
to have been written by some body 
else to the Speaker against a mem-
ber of the House. It is against the 
Rules and he has not got your consent. 
It cannot go on record and it should 
be deleted ... (Interruptions). 

MR. CHAIRMAN: Mr. Malli;·;:.rjun, 
you will not hear anybody, evell me. 
Mr. Ravi, I will go through the pro-
ceedings and I will see. If '.here is 
anything which is not proper. I will 
expunge it. 

SHRI K. P. U:-INIKRlSHNAX; I am 
on a slig);J.tly different point of urder. 
Here something extra-ordinary has 
happened, it has happened befo:'e in 
this House also .... 

SHRI JYOTIRMOY BOSU: Many a 
SHRI MALLlKARJUN: Tahro Bai, time. 

what is the point of order? 

SHRI VAYALAR RAVI (Chirayin. 
kil): I am On a point of order ... (In. 
teTTuptions) 

AN HON. MEMBER: Please quate 
the rule. 

SHRI VAYALAR RAVI: 376. 

MR. CHAIRMAN: The hon. Membeor 
has raised a point of order. Please 
sit down. 

SHRI VA YALAR RA VI: The h:>o. 
Member was just now quoting a letter. 
In the name of asking a question, he 
was quoting a letter from a person who 
is not a member of the House. It is 
supposed to have been written to the 

. Speaker of the House. If it is a letter 

SHRI K. P. UNNIKRISHNAN; When 
Mr. Madhu Limaye raised an allega-
tion Modi Rubbers, Mr. Modi wrote a 
letter to the Speak~r and th~t was 
released to the Press saying that the 
document in question was a forgery. 

Now, my friend, Mr. MaIlikarjun .. , 

SHRI VAYALAR RAVI: It is a pri-
vilege issue. 

SHRr K. p. UNNIKRISHNAN: My 
friend, Mr. Mallikarjun, I am sure, is 
a gOod friend and he is very responsi. 
ble .... 

MR. SPEAKER: He will not hear 
you. 

SHRI K. P. UNNIKRISHNAN: Please 
listen. He has said that what 

• • Expunged as omered by the Chair. 
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Mrs. Mrinal Gore read out the other 
,day during the Question-Hour as well 
as what Mr. Jlotirmoy Bosu, a :I:tle-
while ago authenticated and laid on 
the Table of the House, was a forgery. 
Mr. Mallikarjun's contention, If 1 un-
derstand him correctly, is that the let. 
ter alleged to have been written by Mr. 
Indrasen Reddy to the Speaker is a 
forgery. Am I right? 

SHRI MALLIKARJUN: The previous 
one which was read out by Mrs. Mrinal 
Gore and Mr. Jyotirmoy Bosu, Now, 
the one I am having is the Idter to 
the Speaker, I have got his signatll"e 
while he has got the signature of the 
said Mr. Indrasen Reddy. Let us exa-
mine them",. (Interruptions) 

MR. CHAIRMAN: That is what 
say. He will not listen to anybody. 

SHRI MALLIKARJUN: That is said 
and typed as Indrasen Reddy. This is 
the real Mr, Indrasen Reddy's letter. 
I am placing it on the Table for exami-
nation, In the presence of the whole 
House he has to prove. He nus ~ot it 
typed, I have got a signed one and 
sent it to the Speaker, Take it up. 

MR. CHAIRMAN: Shri Inder Sain's 
letter is here. It will be seen by the 
Speaker. 

SHRI K. P, UNNIKRISHNAN: Sir, 
the charge levelled against is VEerY 

serious that they are making use of the 
forged document. I reserve my right 
to mOve an appropriate motion of pri-
vilege against Mr. Mallikarjun, Mr. 
Bosu and against Mrs. Mrinal Gore 
also. This is a very serious matter if 
Mr. Mallikarjun is going to authenti-
cate and lay it on the ta ble. 

SHRI MALLIKARJUN: RiI;ht now. 

MR. CHAIRMAN: He has Rlready 
sent this letter. 

SHRI K. P. UNNIKRISHNAN: 
want to see that this should lJe treated 
as a very serious matter. 

SHRI MALLIKARJUN: Mr. Chair· 
man, here is Mr. Reddy wrlttinl a. 
letter to which Mrs. GOre also wa,. 
referring. How could she let that7 • 

MR. CHAIRMAN: It is already 
here. It will be disposed of by the· 
Speaker. 

SHRI MALLIKARJUN: I shall put 
the question to the Law and Company 
Affairs Minister to answer. 

MR. CHAIRMAN: How can he ons-
wer? You have got two minutes, 

SHRI MALLIKARJUN: Let him ans-
wer tomorrow, if not or to-day. There-
fore, I ask the hon. Minister whether it 
is proper to withhold approval to 
Shri N aidu; the Managing .l.iirector 
of Viscose merely because certain 
blackmarketeers have levelled certain 
charges, Number 2 is: whether the 
Minister proposes to give approval to. 
Mrs. Rajeshwari Ramakrinan for t!le 
managing directorship of Jaipur Suga.· 
Mills Co. which is a sister company-
another sugar scandaL 

Lastly, Mr. Chairman, I ask the 
Chair: What action does it propos .. to 
take against the person who forged 
this letter w hieh was cited by Mrs. 
Gore in the HOUSe thereby she r.'lisled 
the House. Mr. Chairman, I am going 
to table the two letters written by Shri 
Inder Sain Reddy and I request that 
whatever be the body it may be, let 
that send these letters to }he CoB.I. and 
to in vetigate and finally come to the 
conclusion how this has erupted. 

MR. CHAIRMAN: Mr. Lakkappa, 
You put your question. 
time for him to reply. 

There is no 

SHRI K. LAKKAPPA: Other Mem-
bers have brought this matter, I am 
not responsible for this. Mr. Chair-
man, the other day, when the Question 
was posed by the other Member ..... . 

MR. CHAIRMAN: The House Rtands: 
adjourned till 11 O'clock tomorrow .••• 
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SHRI K. LAKKAPPA: What is it: I 
protest. 

PROP'. P. G. MAVALANKAR: You 
may extend the time. You must take 
the sense of this House. I move thet 
the time may be extended to enable 
the Law Minister to reply adequately. 

MR. CHAIRMAN: I requested every-
body to PUt short questions that the 
Hon. Minister could reply. He would 

not reply now. The time was extended 
upto 19-15. 

Now the House stands adjourned till 
11 A.M. tomorrow. ' 

19.]5 hrs. 

The Lok 
Eleven of 
August I, 

• 
Sabha then adjourned till 

the Clock on Tuesday, 
1978/Sravana 10, 1900 

(Saka) 


